Fair & Final
DIRECTORATE GENERAL OF FOREIGN TRADE

DES-VI (FOOD & MISC)

Meeting No. 05/17 for the licensing year 2016-17 dt. 09.06.2016 held on 15.07.2016 to consider
cases under Duty Exemption Schemes (Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Food &
Mics. Products under the Chairmanship of Sh. J V Patil, Addl. DGFT. Following members were present in
the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Karan Singh Sejwal Dy. Indl. Adviser MFPI
Officers in attendance :

3. Sh. Yoginder Singh DDG DGFT

4, Sh. Ratan Lal Meena FTDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a period

of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-1) 2015-20
updated as on 01.04.2015.

XXXX
158 [party Name: PEARL MINERAL & Meet No/Date:5/85-ALC3/2016 Istatus:
( 'MINES PVT. LTD 09.06.2016 ‘
HQ File RLA File :09/24/40/629/AM14  Lic.No/Date:0910060762  Defer red
:01/85/162/164/AM15 | 31.07.2014 |

The Committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 06.04.2016. the
Committee decided to remind the firm. The case is deferred for 18.08.2016

Lot

159 PartyName:WRITEFINE  Meet No/Date:s/85-ALC3/2016 Status:
‘ [PRODUCTS PVT. LTD 09.06.2016 ; :
. HQFile RLA File :03/95/40/895/AM14  Lic.No/Date:0310771114 Defer red x
2 :01/85/50/008/AM15 | 20.02.2014

The Committee noted that a repy is awaited from the firm called for i |
followed by e-mail reminder dt. 09.03.2016. The Committee decided to remind the firm. The case is deferred for

18.08.2016
160 Party Name: WRITEFINE Meet No/Date:5/85-ALC3/2016 Status:

| 'PRODUCTS PVT. LTD 09.06.2016 |

HQFile  [RLAFile :03/95/40/851/AM14 Lic.No/Date:0310767953 Defer red

:01/85/50/010/AM15 | 27.01.2014 f

The Committee noted that comments are awaited from MSME(chemical). The Committee decided to remind
'MSME(Chemical) to expedite the comments. The case\is deferred 18.08.2016
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| 161 |PartyName:EICLLMITED "E’Mée}liib/bafézs/ééi  status:
Case No.:13/17/85-ALC3/2015 ALC3/2016 |
) | 09.06.2016 ;
' HQ File :01/85/050/00161/AM16/ [RLA File Lic.No/Date:5310018549  |Approved
:53/24/040/00014/AM16/ 03.12.2015 |

The Committee noted the comments of MSME(G&C) furnished vide their O.M. No. 2(3)/SION/G&C/2015-691 |
dt. 17.05.2016. On the basis of comments of MSME(G&C), the Committee decided to fix the ad-hoc input |
loutput norms as under:- |
| Export Item Qty Import Item Qty

| Processed and Calcined clay (Himafil) 1.00Kg Spray Dried Chinea Clay 1.16Kg

|

RA may take consequential action as per policy/procedure.

B 162 lParty Name:NEWBY TEAS Meet No/Date:5/85-  [status:
(Case No.:13/13/85-ALC3/2015 EOVERSEAS PVT.LTD., ALC3/2016 |

09.06.2016
HQ File :01/85/050/00109/AM16/ RLA File Lic.No/Date:0210206053 | Deferred |

:02/24/040/00095/AM16/ 110.08.2015 :

, §Committee noted the comments of Tea Board already available in this case vide their letter No. |
5 ELC/ALA/2013/5842 dt. 10.03.2016. The case was considered by NC in its meeting held on 17.03.2016 and it was |
‘ /decided to call for the quantity of imported tea which needs to be specified origin wise for the sake of
faccountability. The firm furnished the reply vide their e-mail dt. 19.05.2016 and mentioned the origin of |
ﬁ;imported tea but not their quantities. In their e-mail dt. 19.05.2016, the firm also showed their intention to bef
present in personal to explain the case. Since the blending ratio has not been specified origin-wise, it would
not be possible to account for the imported item in export product. Therefore, the Committee decided to ask |
§the firm o clarify this aspect. The case is deferred for 18.08.2016 i

|

T 163 ~ |Party Name:NEWBY TEAS | Meet No/Date:5/85-  'status: |
Case No.:11/13/85-ALC3/2015  (OVERSEAS PVT.LTD,, ALC3/2016 |
| 09.06.2016 |

6 |HQ File :01/85/050/00107/AM16/ [RLA File Lic.No/Date:0210205924  |Deferred

. :02/24/040/00037/AM16/ 25.06.2015 |

The Committee noted that the comments are awaited from Tea Board. The Committee decided to remind Tea |
Board to expedite the comments. The case is deferred for 18.08.2016. ;

T . 164 Party Name:VIVIMED LABS Meet No/Date:5/85- - Status:

| Case No.:2/10/85-ALC3/2014  |LIMITED ALC3/2016 |
| 09.06.2016 §
7 |HQ File RLA File Lic.No/Date:0910060283  |Defer red

:01/85/050/00080/AM15/ :09/24/040/00116/AM15/ 29.05.2014 ; }
fThe Committee noted that the comments are awaited from Deptt. of Pharma. The _Cafﬁmi'itéé decided to|
rremind Deptt. of Pharmaceuticals. The case is deferred for 18.08.2016. ’
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® s 00 e * |Meet No/Date:5/g5.

| S{atus
(Case No.:4/18/85-ALC3/2015 LIMITED

ALC3/2016
; 09.06.2016 ;
8 HQFile RLA File Lic.No/Date:0310800220  |Defer red
. :01/85/050/00169/AM16/ :03/94/040/00614/AM16/ 10.11.2015 |

The Committee noted that the comments are awaited from MFPL

The Committee decided to remind MFP| to|
.expedite the comments. The case is deferred for 18.08.2016. *

b

| 166 |Party Name:GELTEC PRIVATE Meet No/Date:5/85- Status:
Case No.:6/18/85-ALC3/2015  |LIMITED ALC3/2016 |
09.06.2016 5
9 HQFile RLA File LicNo/Date:0310800219 Deferred
:01/85/050/00171/AM16/ :03/94/040/00616/AM16/ 10.11.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to,
lexpedite the comments. The case is deferred for 18.08.2016. :

Kl S jpé”rty‘Néme’:F'iELbﬁhééH”Ec‘)"'c}bé”r?ﬁfﬁb;Me};st'Nov/iiété;S/ss'-w” Status:
ALC3/2016 Deferred
09.06.2016 |

_HaFile |Review of ad-hoc norms fixed by NC in respect of Advance Authorisation as mentioned |
110 §:01/85/050/035/AM13 |below issued under para 4.7 of HBP, Vol.| (2009-14) obtained by M/s. Fieldfresh Foods |
[ Pvt. Ltd., Gurgaon for export of Tomato Blend (Pizza Sauce).
0510320564 dt. 21.03.2012, 0510351426 dt. 1 1
130.05.2012, 0510335271 dt. 20.09.2012, 05103079

§The' repreéénfétiﬂvébf the firmﬂ$h. ASh“w'anyi k'aﬂch”rA

04.2013, 0510344228 dt. 28.01.2013, 0510326268 dt. |
61dt. 15.11.2011, 0510354421 dt. 16.05.2013

00, Head-External Affairs appeared before the Committee and
their submission were heard by the committee. The Committee noted the letter of CSIR-CFTRI, Mysore . The |

representative of the firm was asked to submit the Tomato Solid Contents in % in the export product and then it
fwill be referred to CFTRI through MFPI. The case is deferred for 18.08.2016

| 168 |party Name:SEAHATH CANNING Meet No/Date:5/85-  status:
Case No.:16/5/85-ALC3/2015  COMPANY, ALC3/2016
; : 09.06.2016 |
11 HQUFile :01/85/050/00060/AM16/ RLA File Lic.No/Date:1710006100  |Deferred
- :17/24/040/00006/AM16/ 08.05.2015 |

The Committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 29.12.2015 |
followed by e-mail dt. 29.04.2016(Ist reminder). The Committee decided to remind the firm to expedite the

\
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169 [Party Name:FERRERO INDIA PVT. Meet No/Date:5/85-  [status:
LTD 'ALC3/2016
% 109.06.2016

12 |HQ File :01/85/50/053/AM13 |RLA File :31/83/40/043/AM13 | ~ |Deferred

{
}

Review of ad-hoc input output norms in respect of the 17 advance authorizations for export of Kinder Joy |
\Chocolate obtained by M/s. Imsofer Manufacturing India Pvt. Ltd (Now, M/s. Fererro India Pvt. Ltd) issued in
terms of para 4.7 of HBP, Vol.| (2009-14) in respect of the following 17 Adv. Authorisations ‘

() 3110054008 dt. 01.05.2012, (i) 3110054381 dt. 22.05.2012, (i) 3110054407 dt. 23.05.2012, (iv) 3110054195

dt. 11.05.2012, (v) 3110054225 dt. 14.05.2012, (vi) 3110054683 dt. 14.06.2012, (vii) 3110054427 dkt. 24.05.2012, |
(viii) 3110054428 dt. 24.05.2012, (ix) 3110054680 dt. 14.06.2012, (x) 3110054517 dt. 30.05.2012, (xi)
13110054606 dt. 05.06.2012, (xii) 3110054681 dt. 14.06.2012, (xiii) 3110054501 dt. 29.05.2012, (xiv) 3110054682
dt. 14.06.2012, (xv) 3110054519 dkt. 30.05.2012, (xvi) 310054592 dt. 04.06.2012, (xvii) 3110054593 dt.

| 04.06.2012

| .expedite the comments at the earliest. The case is deferred for 18.08.2016.

13

expedite the reply. The case is deferred for 18.08.2016.

14

" \which could be considered for

115

lexpedite the comments. The case is deferred for 18.08.2016.

The Comittee noted that the comments are awaited from MFPL. The commitiee decided to remind MFPI to|

U0 - - |PartyNare- k) E’NTE‘Rbh’i“sIE’s;"""jméet' No/Date:5/85- ~ [status:
? ‘ALC3/2016 Deferred
09.06.2016 %

HQFile :01/85/162/152/AM14 |Fixation of wastage norms for export product “Spices”.
The Committee noted that the a reply is awaited from the firm called for vide this office e-mail dit.'2'0;01.2016,
followed by e-mail reminder dt. 28.04.2016(Ist reminder). The Committee decided to remind the firm to

171 ~ |party Name:CHHAJED FOODS Meet No/Date:5/85- |status:
PVT. LTD ALC3/2016
| 09.06.2016 |
HQ File :01/85/50/047/AM15 RLA File :08/24/40/052/AM15  |Lic.No/Date-0810131141 Rejected
; 07.05.2014 f

The Committee decided to reject the case as the firm did not furnish any additional information as justification
review of NC’s decision already taken.

| 172 ~ Party Name:ADANIFOOD  |Meet No/Date:5/85- Status:

‘Case No.:9/17/85-ALC3/2015 [PRODUCTS PVT. LTD. IALC3/2016 ;

| 09.06.2016 |

gHQ File :01/85/050/00157/AM16/ RLA File fLic.No/Date:2410041879 béferred
§:24/24/O40/00031/AM16/ 111.12.2015 ‘

The‘Commlttee notéd thgf‘ theicom}nenfs are awa‘it‘ed frorﬁ' MFPI. FThe 'C‘omi'nitteé decid‘ed to remmd MFPI to

- f "
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173 1 ea}‘t‘y'ﬁéfﬁé{on|[E‘\”/AEriTr\jolfl\w"WfM'é’e’t*riié/‘oégt'é:-sﬁigéfhmhmfst”é{iis‘}'
Case No.:8/15/85-ALC3/2014 EXPORTS LIMITED ALC3/2016 |
i | 09.06.2016
HQ File 65]837650/00113/AM15/ RLA File :Lic No/Date:0310789163 ?Deferred '
. :03/95/040/00410/AM15/ 15.09.2014 t

|

e Ot i

]

The Commlttee noted that Tea Board has reminded the firm to furnish the reply / vide their letter d dt. 27.01. 2016.
‘ Th|s office has also reminded the firm to expedite the reply vide this office e-mail dt. 28.04. 2016, which is still |
awalted The Commlttee deC|ded to remlnd the flrm to expedlte the reply The case is deferred for 18 08 2016.

Yot

[ wma " |Party Name:GADRE MARINE Meet No/Date:5/85-  Istatus:

Case No.:11/12/85-ALC3/2014 EXPORT PVT LTD ALC3/2016
| | 09.06.2016 ; |
HaQFile ,REA{ File Lic.No/Date:0310787165 {Approved
:01/85/050/00100/AM15/ :03/94/040/00334/AM15/ 22.07.2014 | ;

| The Commlttee noted that NC has approved a similar case of this firm for s same export/lmport ltem in ltS M No
19 dt. 03.03.2016 vide case No. 799 (in Adv. Auth. No. 0310799343 dt. 12.10. 2015). The Committee decided to |
approve the case on repeat basns RA may take consequentlal actlon as per pohcy/procedure ;

|| 5 [partyNemeoRVIECH  fvest No/Date:5/85- Status:
PROCESSES (I) PVT. LTD ALC3/2016 |

| 09.06.2016 |

18 HQ File :01/85/50/020/AM15 |RLA File :03/94/40/659/AM14/  |Lic.No/Date:0310772062 Defer red
| | §2s 02.2014 i

;The commlttee noted that the comments are awalted from MFPI The Commlttee decuded to remmd MFPI to v‘
| expedlte the comments The case is deferred for 18. 08 2016 ,

| 176 Party  Name:BELOOR  BAYIR Meet No/Date:5/85-  status:
’ |Case No.:2/2/85-ALC3/2015 ;fBIOTECH LTD, §ALC3/2016 !
|| ? 09.06.2016 :
9 gHQ File :01/85/050/00013/AM 16/ ;RLA File LIC No/Date 0710107909 ‘Deferred
, 07/24/040/00454/AM15/ 23 03.2015 ,

The Commlttee noted that ¢ a clarlflcatlon has been called for from the firm vide this offlce e-mail dt. 19. 01. 2016
followed by e-mail reminder dt. 03.05.2016(Ist reminder), reply awaited. The Committee decided to remind the
ﬁrm to expedite the reply/clarlﬂcatlon The case is deferred for 18 08 2016

~ _— "§Pé}iy’NaAnié?SEiXMLXEs’W i T

| [Case No.:4/10/85-ALC3/2014 | PRIVATE LIMITED ALC3/2016

| | 09.06.2016 |

20 HaFile RLAFile LicNo/Date:0910060434 Deferred
01/85/050/00082/AM 15/ :09/24/040/00114/AM15/ 12.06.2014 | ;

The Commlttee noted that the comments are awalted from Deptt of C&PC The Commlttee decided to remlnd
,Deptt of C&PC to expedlte the comments The case is deferred for 18 08 2016
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KR 178 Party Name:NAGAWAT TRADERS, Meet No/Date:5/85- [status:
| |Case No.:19/14/85-ALC3/2015 ALC3/2016 ;
[ ] 09.06.2016 |
21 HQFile :01/85/050/00144/AM 16/ RLAFile Lic.No/Date:5610004724  [Deferred
| :56/24/040/00033/AM 16/ 21.10.2015 |
The Committee noted that the revised comments are awaited from MFPI. The committe
MFPI to expedite revised comments. The case is deferred for 18.08.2016

| 179 Party Name:NAGAWAT TRADERS, |Meet No/Date:5/85- [status:
Case No.:5/19/85-ALC3/2015 | ALC3/2016
f | 09.06.2016 |
%22 HQFile :01/85/050/00191/AM16/ ;RLA File Lic.No/Date:5610004797 EwDeferred
| :56/24/040/00047/AM16/ 112.01.2016 |

|

e decided to remind|

‘ TheComrwmttee noféd that thegomments iare awaited fromRA?PIfheCorﬁrﬁltteme decided to ren;m&MFPlto
» §expedite the comments. The case is deferred for 18.08.2016. qﬁ/

b e e [Party Name:FERRERO INDIA | Meet No/Date:5/85- [status:
- [Case No.:10/11/85-ALC3/2015  PVT.LTD, ALC3/2016 |

L 09.06.2016
" HaFile ~ [RLAFile  LicNo/Date:0310797629  |peferred
23 ‘::01/85/050/00091/AM16/ :03/94/040/00304/AM16/ 124.07.2015 j

| [The cb_mfnittee noted the cyommwents of MFPI furnished vide their letter No. 4(1)/2014-DGFT dkt. 16.'05.2016 and
lobserved that the comments needs to be re-looked with regard to import item “KJ Tartufi” a new item in this

application, and  Milk Chocolate is not an applied item in this application, whereas MFP| has allowed in the |
recommendation. ‘

| 181  Party Name:FERRERO INDIA [ Meet No/Date:5/s5. Status:
\Case No.:9/14/85-ALC3/2015 PVT.LTD, ‘ALC3/2016
09.06.2016
;HQ File RLA File Lic.No/Date:0310798636 ;Deferred
24 f:01/85/050/00134/AM16/ 5:03/94/040/00429/AM16/ 103.09.2015
| The committee noted the comments of MFPI furnished vige their letter No. 4(1)/2014-DGFT dt. 16.05.2016 and|
(observed that the comments needs to be re-looked with regard to import item “K| Tartufi” a new item in this |

i

recommendation.

| 182 [Party Name:FERRERO INDIA Meet No/Date:5/85- Status: |
Case No.:13/18/85-ALC3/2015  |PVT.LTD, ALC3/2016

; : 09.06.2016

25 HQFile RLA File Lic.No/Date:0310800764  |Deferred
5:01/85/050/00178/AM16/ §:03/94/040/00711/AM16/ 08.12.2015 ;
‘!The Committee noted that the cdmfner{ts aré awaiféd fromMFPIThe Cdmhitteé decided tb rerﬁihd MFPI to
‘expedite the comments. The case is deferred for 18,08.2016.
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AT R Party Name:RKAGRIBIZLLP  |Meet No/Date:5/85-  Status:
Case No.:30/7/85-ALC3/2014 | ALC3/2016
| | 09.06.2016
¢ HQ File :01/85/050/00066/AM15/ [RLA File ~ |LicNo/Date:2110001118  |Deferred
:21/24/040/00001/AM15/ 06.06.2014 |

The Committee noted that on the basis of MFPI's letter No. 4(8)/2016-DGFT dt. 18.03.2016, certain information
have been called for from the firm vide this office e-mail dt. 13.04.2016 which is awaited. The case is deferred

' |for 18.08.2016.

; 184 ~ party Némé:CREAﬁVE'GARM'ENTSgMeet No/Date:5/85- |status:
Case No.:21/22/85-ALC3/2014  PVT.LTD., ALC3/2016
09.06.2016

HQFile :01/85/050/00181/AM15/ RLAFile  [licNo/Date:0310791381  Deferred

‘;27 ; :03/94/040/00713/AM15/ 25.11.2014

,' ‘Committee decided to remind the firm to expedite the reply. The case is deferred for 18.08.2016.

The Committee noted that certain information has been called for by MSME(Hosiery) from the firm vide their |
letter dt. 17.08.2015 and this office has also asked the firm to furnish the information vide this office e-mail dt. j
14.09.2015 followed by e-mail reminder dt. 13.10.2015 & 22.03.2016 (2™ reminder), reply awaited. The

"5

185 |Party Name:FERRERO INDIA Meet No/Date:5/85- Istatus:

:Case No.:7/14/85-ALC3/2015 §PVT.LTD, |/ALC3/2016 |

| ; 09.06.2016
‘ HQ File RLA File 5Lic.No/Date:O310799610 gDeferred
28 :01/85/050/00132/AM16/ :03/94/040/00562/AM 16/ 121.10.2015 i

|

 The committee noted the comments of MFPI furnished vide their letter No. 4(1)/2014-DGFT dt. 16.05.2016 and
'observed that the comments needs to be re-looked with regard to import item “KJ Tartufi” a new item in this |
%application, and  Milk Chocolate is not an applied item in this application, whereas MFPI has allowed in the |

\recommendation.

| ~ |Party Name:INTELIZON ENERGY |Meet No/Date:5/85-  [tatus:
Case No.:1/1/85-ALC3/2015 VT LTD. ALC3/2016 |

| | 09.06.2016 |
HQFile ~ RLAFile Lic.No/Date:0910061800  Deferred

29 :01/85/050/00204/AM15/ ?:09/24/040/00669/AM15/ 31.03.2015

The Committee noted that certain information has been called for by Deptt of Electronics. & Information|
‘Technology (Diety) from the firm and this office has also asked the firm to furnish the information vide this |
?ofﬁce e-mail dt. 20.11.2015 followed by e-mail reminder dt. 06.04.2016(Ist reminder), reply awaited. The |

, fCommittee decided to remind the firm to expedite the reply. The case is deferred for 18.08.2016.
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187 [PartyNameSHREERAM  |MeetNo/Dates/85  status:
INDUSTRIES ALC3/2016 A

n 09.06.2016 i |
0 lnaFite :01/85/50/084/AM13  RLA File :13/24/40/011/AM13 jﬁLic.No/oate:131oo39791 Deferred
| _; 23.05.2012 ; §

T“The Committee decided to get the case examined on file. St

18 |party Name:TASTE L FINE FOOD ~ MeetNo/Date:5/85- status:

| (Case No.:6/26/85-ALC3/2013  |PRIVATE LIMITED ALC3/2016 |

n 109.06.2016 |

31 HQ File :01/85/050/00167/AM14/ [RLA File ~ |licNo/Date:0310765542  [peferred
B :03/95/040/00819/AM14/ 10.01.2014

The Commlttee noted that the revrsed comments are awalted‘from MFPI The Commlttee decrded to remlnd o
MFPI to expedrte the revrsed comments The case is deferred for 18 08 2016

i

189  [Party Name:TASTE L FINE FOOD | Meet No/Date: 5/85- Status:

Case No.:6/26/85-ALC3/2013 éPRIVATE LIMITED ALC3/2016 ;
[ z 109.06.2016 ‘
32 |HQ File :01/85/050/133/AM13 TRLA File :03/95/040/255/AM13  |Lic.No/Date:0310706518 (Deferred
g f28 08.2012 1

. The Committee noted that the revised comments are awalted from MFPI The Commlttee decrded to remmd
, MFPI to expedite the rewsed comments The case is deferred for 18 08 2016

[ A8 e, fparfy Name:JANATHA FISH MEAL & |Meet No/Date:5/85- *_WMFtZWtﬁ;: |
| OIL PRODUCT ALC3/2016 Deferred |
1 09.06.2016

i

HQ File 01/85/162/163/AM16 xleatlon of ad hoc mput output norms in terms para 4.06 of HBP 2015 20 for
xRA's File:32/24/40/021/AM16 fexport of “Finished Fish Meal(Unfit for human consumption)”against import of |
Unfmlshed F|sh Meal (Unfrt for human consumptlon)"

; The Commlttee noted that the comments are awalted from CIFT The Commrttee decrded to remmd CIFT toT
f texpedrte the comments The case is deferred for 18 08. 2016 ~

- 191 [Party Name:DHIRENDRA Meet No/Date:5/85- Status:

Case No.:9/5/85-ALC3/2016 INTERNATIONAL PVT.LTD.,, ALC3/2016 |

j | 09.06.2016

., HQFile 'RLA File Lic.No/Date:5610004907 §Approved
:01/85/050/00022/AM17/ 156/24/040/00002/AM17/ 17.05.2016

The Commltte'e noted that NC has approved a similar case of this firm for same export/lmport item in ItS M. No
15 dt. 31.12.2015 vide case No. 702 (in Adv. Auth. No. 561004650 dt. 03.08. 2015). The Committee decided to
approve the case on repeat basrs RA may take consequentlal actlon as per pohcy/procedure ‘
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192
(Case No.:8/5/85-ALC3/2016

35 HQ File :01/85/050/00021/AM17/ RLAFile

. The Committee noted that the comments awaited from MFPI.
. expedite the comments. The

; 193
Case No.:5/5/85-ALC3/2016

il
:01/85/050/00018/AM17/

| §The Comrﬁiﬁee -notedﬂthv—af thec:)mr‘nentS
IMSME(Chem) to expedite the comments. T

f 194
(Case No.:10/4/85-ALC3/2016

37 HaFile
:01/85/050/00013/AM17/

;The Co}nm'i‘;c‘ffe"e noted thét theucAdmrﬁ'é
. IMSME(Chem) to expedite the comments. The case is d

(Case No.:4/5/85-ALC3/2016

:01/85/050/00017/AM17/

[Party Name:DHIRENDRA

INTERNATIONAL PVT.LTD.,

:56/24/040/00003/AM17/

case is deferred for 18.08.2016.

|Party Name:JEWEL CONSUMER
fCARE PVT LTD

a RLAFIIe O T
:34/24/040/00006/AM17/

~ [Party Name:JEWEL CONSUMER
CARE PVT LTD

- 'RLAF||e e
:34/24/040/00291/AM 16/

e:INDO PHYTOCHEM
'PHARMACEUTICALS

g = s
:05/23/040/00545/AM 16/

~ |Lic.No/Date:3410042041

awaitéd fromMSME(Chem)
he case is deferred for 18.08.2016.

 Meet No/Date:5/8s5-

nts awaited from MSME(Chem).
eferred for 18.08.2016.

~ MeetNo/Date:s/85-  Istatus:
/ALC3/2016
109.06.2016
Lic.No/Date:5610004908  |Deferred
117.05.2016 :
The Committee decided to remind MFPI to |

Meet No/Date:5/85-
'ALC3/2016 \
109.06.2016 i

\Deferred

 [status:

07.04.2016

The Committee decided to remind

N ey
ALC3/2016 i
09.06.2016 |
Lic.No/Date:3410041871  |Deferred
11.02.2016

THe Cc;mrhiNtteéwdécwided td' re‘mian‘

Meet No/Date:5/85-
ALC3/2016
09.06.2016

E ffi.“icv.NJ[')ra'té:OS‘10397979 :befeffed ‘

118.03.2016

The Committee noted that the comments awaited from NS E(Chem). The Committee decided to remind |

;’MSME(Chem) to expedite the comments. The case is deferred for 18.08.2016.

| 196
(Case No.:3/5/85-ALC3/2016

.,39 HQNF||e =
‘ ?:01/85/050/00016/AM17/

~ [The Committee noted that the comments
. MSME(Food to expedite the comments. The c

 Party Name:INNOVATIVE CUISINE [Meet No/Date:5/85-

PVT. LTD.

RLA File
:08/24/040/00435/AM16/

a

¥

Dy

ir

m:

waited from MSME(Food). The Comm ittee decided to re mind
ase is deferred for 18.08.2016. 5
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ALC3/2016 =
109.06.2016

 Lic.No/Date:0810137434 |Deferred
15.03.2016
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197 ' :Part;Name ‘M & B ENGINEERING |Meet 'No/Date:5/85- "~ status:
Case No.:6/5/85-ALC3/2016 ;LIMlTED ALC3/2016 '
1 109.06.2016

40 HQ ~ma T SER “RLAFile ” Lic.No/Date:0810137424  Deferred
01/85/050/00019/AM17/ 08/24/040/00433/AM16/ 15.03.2016

The Commlttee noted that the comments awalted from DIPP TheEommlttee decrdedtowremmd DIPP tog
lexpedite the comments. The case is deferred for 18.08. 2016. ‘,

% 198 ‘Party Name:C. B. INDUSTRIES Meet No/Date:5/85- Status:
Case No.:2/5/85-ALC3/2016 ' /ALC3/2016
i 09.06.2016 |

141 HQ File 7 RLA File 5 ' Lic.No/Date:2410041950 %Deferred
01/85/050/00015/AM 17/ 24/24/040/00001/AM 17/ 18.04. 2016

EThe Commlttee noted that the comments awarted from MFPI The Commrttee decrded to remmd MFPI to
‘expedite the comments. The case is deferred for 18.08.2016. .

199 party Name:SEAHATH CANNING | Meet No/Date:5/85- Status:
Case No.:1/5/85-ALC3/2016  (COMPANY, ALC3/2016 |
| 09.06.2016 |
42 HQ File RLA File Lic.No/Date:1710006273 iDeferred
101/85/050/00014/AM17/ 17/24/040/00124/AM16/ 15.02.2016 |

The Commlttee noted that the comments awaited from MFPl The Commrttee decrded to remmd MFP| to;
expedite the comments. The case is deferred for 18.08.2016. w

—00 - |perty Name:SULA VINEYARDS 'Meet No/Date:5/85- 'Status:
Case No.:7/5/85-ALC3/2016  PVT.LTD. ALC3/2016 |
| | 09.06.2016 |
43 HQFile RLA File Lic.No/Date:0310803972 %Deferred
:01/85/050/00020/AM17/ :03/95/040/00989/AM16/ [15.0% 2016 ;

, The Commlttee noted that the comments awalted from MFPl The Commlttee decrded to remrnd MFPl o 'to"
, expedlte the comments The case is is deferred for 18 08 2016 M ‘

201 : j"Part‘erame:'OLAM AG'Rro IND|APVT LTD E‘T\'/fleet ﬂNro/Date:5/85- - :étatus:
|IALC3/2016 ;Deferred 1
09.06.2016 , g

HQ File Frxatlon of ad- hoc lnput output norms in terms para 4. 06 of HBP 2015 20 for export of

:44 i 01/85/171/008/AM17 \“Cashew Powder” against import of “Cashew Kernels-Broken”.

The Committee noted the comments of MFP! furnished vide their O.M. No. 4(7)/2016-DGFT d. 15.06.2016 and
decided to call for production and export data, if any, from the applicant for the last three years duly certified by
C.A. as the information is not available under column 2 of Appendrx -4E of application. The case is deferred for
118.08.2016.
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